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/ 	 27.9.00 	Present: Hon'ble Mr Justice D.N. Chowdhury, 
Vice-Chairman 

- 	
Heard Mr M. Chanda, learned counsel 

/ 	 for the applicant. The applidation Is admitted. 

I Issue notice returnable by six weeks. Call for 

the records. List it for orders on 15.11.00. 

nkm 

v. 

15 .11. 

Vice-Chairman 

000 	Seen the office note. Mr A. Deb 

Roy, learned Sr. C.G.S.C. seeks time 

for filing written statement. Four 

weeks time allowed. List it for orders 

on 15.12.00. 
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Vice-Chairman 

.e& 	717è' 

LuVQO/. 

ill/H Ci/7/t(ier0 
- z44 

n km 

Th- 



t 

OANo 285of 2000 	 , 

- 	 17.1.01 	Present : Hon'b1e. K.K.Sharma, 

Member (A). 

The case is ready for hearing. 

List for hearing on 31.1.2001. 

/ 

/& 4€ pOOJQJ 	 -• 

/Wa / 	 trd 

., . 

- 

7.3.01 	Heard counsel for, the pares. 

Hearing concluded. Judgment de lve red in 4u 'C& 	 open Court, kept in separate she 

The application is allowed. No cost 
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CENTRAL ADMINISTRATIVE TRIBUNAL :: 	 + 
GUWAHATI BENCH. 

O.A..X. No. • 2Q5 	• • 	.2000. 

7-3-2001. DATE OF DECISION 

Shrj N.chakravorty and 43 others. 	
PETITIONER(S) 

Sri M.Chanda. 	
ADVATE FOR T 
PETITIONER(S) 

- 	

I 

VERSUS - 

UnIon of iridia&gs. 	 RESPONDENTS) 

Sri A.Deb Roy, Sr.C.G.3.C. 	 ADVOCATE FOR THE 
RESPONDENTS 	. * 

THE HONBLE MR JUSTICE D.N,CHOWHURy, VICE CHAIRMAN. 

THE HON'BLE 

1. Whether Reporters of local papers may be a1loed to see the 
judgment ? 

.2. To be referred to the Peporter or not ? 

3. 'Jhether their Lordshjps wish to see the fair copy of the 
judgment ? 

.4. Whether the judgment is to be circulatedto the other Benches ? 

Judgment delivered by HQn'ble Vice-chairman. 	+ 



4 .  
CENTRAIJ ADMINISTRATIVE TRIBUNAL, GUWAkIIATI BiNCHa 

Original Application No. 285 of 2000. 

Date of Order : This the 7th Day of March,2001. 

• The Hon'ble Mr Justice DmNaChowdhury,VjceChajrman. 

Shri N.Chakravorty and 43 others. 	. . . Applicants. 

By Advocate Shri M.Chanda. 

- Versus - 

Union of India & Cr5. 	 . . . Respondents.. 

By Advocate Shri A.Deb Roy,8r.C.GSC. 

ORDER 

CHODHtURY J.(VC) 

44 applicants of this application are non executive 

personnel of Special Service Bureau (SSB for short) working 

at various places in the State of Arunachal pradesh under 

the respondents. Since grievance as well as the interest are 

common in nature, the applicants are allowed to espouse 

their cause in a single application. 

The issue raised in this application pertains to grant 

of the benefit of Ration Allowance as per their locations fron 

the date of actual posting in various categorised stations 

including payment of arrears. The Arunachal Pradesh was 

classified as Category B and C station for the purpose of 

various concessions granted to the employees. 

Mr M.Chanda, learned counsel for the applicants 

submitted that the matter is no longer resintegra in view 

of the number of decisions rendered by this Tribunal in 

O.A.No.245/95 1  89/96, and 103/99 disposed of on 14.6.96, 

17.7.98 and 8.9099 respectively. Hr A.Deb Roy, learned Sr. 

contd.. 2 
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• C.G.S.0 however opposing the prayer on the ground that 

the Ration Allowance is not admissible to the non executive 

Staff. 

4. 	Considering the facts and circumstances of the case 

it appears that the issue raised are already covered by the 

earlier decisions mentioned above. In the circumstances and 

in the light of the earlier orders this application is 

disposed of directing the respondents to pay Ration Ailowanc 

to these applicants on the strength of the Notification No. 

A-27011/4/86-EA-II dated 18.12.1987 and other subsequent 

orders extending payment of the allowance in different 

categorised stations or from the date of their actual 

posting in the respective categorised stations, whichever 

is latét . - The payment of the arrear amount as admissible 

to each applicant shall be paid by the respondents within 

90 days from the date of receipt of this order. 

The application is accordingly disposed of. No order 

as to costs. 

. k-,_-~~ 

( D.N.CHOWDHURY ) 

VICE CHAIRMAN 

pg 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH GUWAflATI 

O.A. NO.. 	 /2000. 

Shri Nirmalendu Chakravorty and ors. 
.....Applicants 

Versus 
Union of India and others. 

. Respondents. 

**I N D E X *** 

Sl.No. Particulars Page No. 

1. Application 

Verification 

Annexure-I 

Annexure- II 

It 
Annexure- III 

— • 

Annexure- IV 
- Annexure- V 

Annexure-VI 
— 

 Annexure-Vil 

 Annexure-VIlI 

—. Rnnexure-.LA 

U 

- 

Led by.. 

!ocate. 

- 	 •.- _/'. 	 -.- 	 - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH : GUWAHATI 

(An application U/S 19 of the Administrative Tribunals Act, 1985) 

0 .A • No. 629 5 	00. 

1. Sh .N.Chakravorty,AssiStaflt 
0/0 D.0.A.P. Divn, SSB, Itanagar 

2.Sh. P. K. Baruah, UDC 
0/0 D.0.N.A. Divn, SSB, Tezpur. 

Sh. Bidyananda Das, Driver, 
0/0D.0.N.A. Divn, SSB, Tezpur. 

Sh. Ambeswar Gogoi, Peon 
0/0 D.O.N. A. Divn, SSB, Tezpur. 

Sh. N. Venugopal, Assistant. 
0/0. D.O. A. P. Divn, SSB, Itánagar. 

Sh. P. K. Mohanty, Stenographer. 
0/0 D.0., A. P. Divn, SSB, Itanagar. 

Sh. Gouranga Chandra Sarkar, Peon, 
0/0 D.O.A.P. Divn, SSB, Itanagar. 

B. Sh. Tankeswar Das, Peon, 
0/0 D.O. A. P. Divn, SSB, Itanagar. 

Sh. M. B. Sonar, Peon, 
0/0/Comdt. WATS, SSB, Itanagar. 

Sh.Prem Chand Cho'wdhury, Peon !  
0/0 Comdt. WATS, SSB, Itanagar. 

Rajendra Rajak, Water Carrier, 
0/0 Cojudt, WATS, SSB, Itanagat. 

Sh. J. R. Talukdar, UDC, 
0/0. D. 0. A. P. Divn, SSB, Itanagar. 

2 SEP 1tD 

Sh. D. K. Poddar, Pharmacist. 
0/0. D.O. A. P. Divn, SSB, Itanagar. 

Sh. Adesh Kumar, Peon, 
0/0. SAO, Longding. 

Sh. B. N. Borah, P.A. 
(now P.S.) 0/0 DO, AP Divn. Itanagar. 

Sh. Lal Bdr. Dorjee, Peon 
0/0 D.O. A P Divn. Itanagar. 

Sh. R.B. Thapa, Peon, 
0/0 D.O. AP Divn. Itanagar. 



2 

18 Miss Debasree Sarkar, Stenographer 
0/oD.0. AP Divn. Itanagar. 

Sh. Rabin Saikia, Chowkidar, 
0/0 D.O. AP Divn. Itanagar. 

Sh. Ram Bdr. Sonar, Peon, 
0/0 D.O. APDivn. Itanagar. 

21.. Sh. Thogi Ram Das, IJDC, 
0/0 A0, SSB, Bomdila. 

Sh. Rajesh Nautiyal, stenographer, 
0/0 A0, SSB, Bomdila. 

Sh. Chijen 1Jarjari, Driver 
0/0 D.0.,AP Divn., Itanagar. 

Sh. Kiran Mandal, Peon 
0/0 D.0.,AP Divn., Itanagar. 

Sh. Sarat Kumar Borah, Asstt. 
0/0 Area Organiser, SSB, Khonsa. 

Sh. Ranjit Debroy, UDC 
0/0 Area Organiser, Xhonsa. 

sh. Sunil Chander, stenographer, 
0/0 Area Organiser, Khonsa. 

sh. Manoj Borah, LDC, 
0/0 Area Organiser, Khonsa. 

Sh. S.S. Bhadra, Peon, 
0/0 Area Organiser, Khonsa. 

Sh. ?Jarayan Kalita, Peon, 
0/0 Area Organiser, Khonsa. 

sh. Ram Prasad Sharma, Peon 
0/0 Area Organiser, Khonsa. 

Smt. Techi Pohu, Peon 
0/0 Area Organiser, Khonsa. 

Sh. .Gangam Lowang, Chowkidar, 
-- 	 0/0 Area Organiser, Khonsa. 

: 	. 	 . 	34. Sh. A.C. Mech, Driver, 

I
. 	 0/0 Area Organiser, Khonsa. 

2 	SEP 2W] 	 35. Sh. R. Pillai, Peon. 
0/0 Area Organiser, Khonsa. 

Sh. Phulssh'war Gogoi, Accountant 
0/0 Area Organiser, Tezu. 

Sh. Vikash Khajuria, Driver, 
I 	 0/0 D.0.,AP Divn., Itanagar. 

I 
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Sh. N. Thakuri, UDC 
0/0 Area Organiser, Bomdila. 

Sh. R.K. Panda, LDC, 
0/0 Area 0rganier, Along. 

, 

Smt..Techi Yabar, Peon 
0/0 Area Organiser, Khonsa. 

Sh. Pradip Roy, LOC 
0/0 D..0.,AP Divn., Itanagar. 

Sh. N. l4ishikanta Singh, Driver .  
0/0 Commandant, WATS, Itanagar. 

Sh. M. Viswakarma ,Lab. Tech. 
0/0 Commandant, GC , Tezu. 

Sh. Bibhu Ranjan Panda, Stenographer 
0/0, Area Orgafli5er, Tezu. 

Petitioners 

-VERSUS - 

Union of India (Represented by the Cabinet Secretary, Department of 

Cabinet Affairs, Bikaner House, Sahjahan Road, New Delhi). 

Directorate General of Security, Block - V (East) R.K. Puram, New 

Delhi - 110066. 

Director, SSB, East Block-V, R.K. Puram, New Delhi - 110066. 

Divisional Organiser, SSB, A.P. Division, Khating Hills, Itanagar, 

Arunachal Pradesh - 791111. 

Divisional Organiser, SSB, North Assam Division, Tezpur (Assam). 

Divisional Organiser, SSB, Manipur & Nagaland Divn., Imphal, 

(Manipur) 

Area Organiser, SSB, Bomdila, West Kameng Distt., Arunachal 

Pradesh. 

B. Area Organiser, SSB, Along, A.P. 

9. Area Organiser, SSB, Ziro, A.P. 

j —1-O 	Area Organiser, SSB, Tezu., Lohit Distt., Tezu. 

11 	Area Organiser, SSB, Khonsa, A P 

12. 	Commandant, WATS, SSB, Itanagar. 

EP1D 	
-. 	 - 	RESPONDENTS 

I. 1 PTICULRS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE:- 

Illegal and arbitrary action of the authorities in not allowing the 

applicants to draw ration allowance only on the grounds that they 

were not applicants in O.A. No. 245/95 filed by some non-executive 
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personnel posted to A.R.C. (Aviation Research Centre), Doomdooma in 

which this Hon'ble Tribunal, by order dated 14.06.96 directed 

payment of ration allowance to them (applicants) from duedates. 

The non-executive personnel of the SSB Itanagar also filed O.A. No. 

103/99 and this Hon'ble Tribunal, by order dated 08.9.99 directed 

payment of ration allowance to them w.e.f. 6.11.94 date on which 

Itanagar was classified as category 'B' Station. 

The non-executive personnel of the SSB working under the Divisional 

Organiser, SSB, Shillong, Meghalaya filed the latest O.A.No. 

367/99 praying for the grant of raltion allowance to them also from 

the due date. This Hon'ble Tribunal, by order dated 12.01.2000, 

disposed of the O.A. by directing the authorities to pay ration 

allowance to the applicants w.e.f. 27.04.92, date from which 

Shillong was classified by the competent authority as Category 'B' 

Station. 

	

2. 	JURISDICTION OF THE IBUNAL:- 
The applicants declare that the subject matter of the order against 

which they want redress is within the jurisdiction of the tribunal. 

	

3- 	LIMITATION :- 
The applicants further declared that the application is within the 

limitation prescribed U/S 21 of the Administrative Tr:bunals Act, 

1985. 

FACTS OF THE CASE:- 

1. -  That the applicants are all non-executive personnel serving in the 

Special Service Bureau (SSB in short) at the places as noted 

against each of the applicants in the subsequent paras., which is a 

Department of the Govt. of India directly under the Cabinet 

Secretariat. 

The applicants have a common grievance and interest in the matter 

and as such they are filing a single application in as much as 

their relief granted to one of them will be equally applicable to 

all others as they are all similarly situated with a view to 

avoidLng multiplicity of litigations. The applicants crave leave of 

this EIon'ble Tribunal to allow them to file this single application 

22 SEP 
	as provided in Rule-4(5) (a) of the CAT(piocedure) Rules, 1987. 

I 
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2.. That the Government of India, in 1962, set up the Directorate 

General of Security DGS in short) under the administrative control 

of the Cabinet Sectt. for some specific purposes which is a multi-

role and multi disciplinary organisation comprising four agencies 

namely, Special Service Bureau (SSB in short), Aviation Research 

Centre(ARC in short), Special Frontier Force (5FF in short) and 

Chief Inspectorate of Armaments (CIOA in short. 

3. That the applicants beg to state that the Cabinet Sectt. vide 

letter 1Io. A-27011/4/86-EA--II dtd. 18.12.87 addressed to the 

Director, Planning, Directorate General of Security, informed that 

certain concessions were granted to the staff of SSB, 5FF, CIOA 

(Chief Inspector of Armaments),A.R.C. and Directorate of Accounts 

and the concessions were listed in Annexure-I in the said letter it 

was also mentioned that for some of the concessions, the various 

hardship locations had been categoriesas 'B&C' Stations as 

mentioned in the 2.nnexure-II of the this letter. In the said 

letter, it was also mentioned that for the purpose of House Rent 

Allowance, Concessions to the various categories of staff, the 

equation of posts as listed in Annexure-A to the Cabinet Sectt. 

order dated 28.10.86 would alsopplicable in respect of the Staff 

of SSB, SSF, CIOA and Directorate of Accounts. 

Copy of the said letter dated 18.12.87 along with 2 annexure is 

annexed herewith and marked as (Annexure-1). 

The applicants beg to state that, from the said letter and 

annexure, it would be apparent that certain concessions were 

granted and in the case of the applicants the concessions referred 

to against 51.2 in Annexure-I, i.e. Ration Allowance, would be 

relevant. The House Rent Allowance to the Executive cadre was made 

admissible to the personnel of other cadres also of the 

corresponding level except in the case of SSB Battalion personnel 

and the Deputy Commandants/Company Commanders/Asstt. Company 

Commander of SFF and also those on deputation in the SFF from the 

Army . 

That the applicants beg to state that the order dated 28.10.86 

2ID mont4ned in letter dtd. 18.12.87 (Annexure-I) was an order from 

the 7abinet Sectt. whereby the sanction of the President was 

convyed to the equation of posts listed at Annexure-A in various 

-------oedrs of corresponding level in Aviation Research Centre to that 

of the Executive cadre. The present applicants have been equalised 

22 S•. P 

¶a 
Guwaliatt 



6 

d 
with the Field Officers and below and as per the said equation, the 

applicants were paid House Rent Allowance from 1987 itself. 
( 1  

A copy of the said letter dtd. 28.10.86 along with enclosures is 

annexed herewith and marked as Annexure-Il. 

6. That the applicants beg to state that the Aviation Research Centre 

is a part of Directorate General of Security along with SSB and two 

other organisations. Similar concessions including ration allowance 

were granted to the employees of the Aviation Research Centre and 

the non-executive staff of the Aviation Research Centre were also 

deprived of the Ration Allowance and only executive Staff was given 

the same. Some employees of Aviation Research Centre, Doom Dooma 

had field an application before this Tribunal claiming that being 

non-executive staff, they were also entitled to get the Ration 

Allowance as was being given to the executive staff according to 

the equalisation done as per order dated 28.10.86(AnneXUre-II) and 

the same was numbered as O.A. 245/95. A Division Bench of this 

Tribunal by judgment dated 14.06.96 held that the Ration Allowance 

was admissible to the applicants and directed that the ration 

allowance be paid to the applicants at the rate applicable to them 

with effect from the due date and to pay the arrear amount within 

the fixed period. The Aviation Research Centre authorities instead 

of granting the concessions, filed • anf S.L.P. in the Hon'ble 

Supreme Court challenging the order passed by this Hon'ble Tribunal 

granting Ration Allowance to the noi-executive staff and the same 

was numbered as Special Leave to appeal (Civil) No. 1706/97. The 

Hon'ble Supreme Court by order dtd. 16.03.98 dismissed the special 

leave to appeal and directed that the order be punctually observed 

and carried into execution by all concerned. 

Copies of the judgment dtd. 14.06.96 passed by this Hon'ble 

Tribunal and the order dtd. 16.03.98 passed by the Hon'ble Supreme 

Court are annexed herewith and marked as Annexure-V & V 

_respectively. 

j 7. That the applicants beg to state that in pursuance of the said 

judment, the Cabinet Sectt., 	vide their order No. A- 
91 

2 	/C 	27011/4/86/EA.II/l483 dtd. 16.06.98, sanction the Ration Allowance 
to 1he non-executive staff of the Aviation Research Centre and all 

IT payrrients have since been made to this staff who are all continuing 

Doom Dooma which has been categorised as 'B' Station. 



That 	the 	applicants beg to state that some other non 	executive 

personnel 	of 	Aviation 	Research 	Centre 	(ARC) 	in 	short), 	F.R.U. 

Numaligarh who were also deprived of getting 	the Ration Allowance 

had also filed an application before this Hon'ble Tribunal claiming 

Ration Allowance 	and the same was 	numbered as 	O.A.89/96. 	This 

Hon'ble 	Tribunal, 	by 	order 	dated 	17.7.98, 	disposed 	of 	the 

application directing the department to pay Ration Allowance w.e.f. 

22.2.94 along with arrears within 3 months. 

Copy of the said order dated 17.7.98 is annexed herewith and marked 

as Annexure-WH. 7 

That the applicants beg to state that after the non executive cadre 

employees 	of 	the 	Aviation 	Research 	Centre, 	Daomdooma 	and 	of 

Aviation Research Centre, 	Field Research Unit 	(F.R.U) 	Numaligarh 

were granted Ration Allowance, as stated above, in terms of orders 

passed by this Hon'ble Tribunal which was not interfered by the 

Hon'ble Supreme Court, the non executive personnel 	serving in the 

SSB, Itanagar in Arunachal Pradesh filed an application before this 

I3on'ble 	Tribunal 	which 	was 	registered 	as 	O.A.No.103 	of 	1999 

claiming grant of Ration Allowance w.e.f. 8.11.94, date from which 

Itanagar was categorised as 	'B' Station. This Hon'ble Tribunal by 

order dated 	8.9.99, 	disposed of the application by directing the 

respondent authorities 	to pay ration allowance to the applicant 

with effect from the date on which the allowance became admissible. 

It was 	further directed that the arrear amount, 	as admissible to 

each applicant, 	should be paid within 	90 	days 	from the date of 

receipt of the order. 

Copy of the said order dated 8.9.99 passed by this Tribunal in O.A. 

No.103 of 1999 is annexed.here4Xh and marked as Annexure-C.Vt 

That, 	thereafter, 	some of the non executive personnel of the 

S.S.B. 	serving 	under 	the 	Divisional 	Organiser, 	SSB, 	Shillong, 

Meghalaya also filed an application before this Eon'ble Tribunal 

which was registered asOA. No.367/99 praying for ,  grant of ration 

allownce 	w.e. 	from 	27.4.92, 	date 	from 	which 	Shillong 	was 

2 2  SEP 2W1 	categrised as 	'B' station. 	This Hon'ble Tribunal, by order dated 
12.1.000, disposed of the application directing the respondents to 

Ition 	allowance to the applicants w.e.f. from 27.4.92 onward 

de from which Shillong was categorieas 'B' Station. 

-Th 



That., thereafter, nome of the non executive pernonnel of the 

S..SB. nerving under the Divinional Organiner, SSB, Shillong, 

Meghalaya alno filed an application before thin Hon'ble Tribunal 

hich wan regintered an O.A. No36'7/99 praying for grant of ration w  

allowance we. from 27A.92, date from which Shillong wan 

cat.egorined an 'B' ntation. Thin Hon'ble Tribunal, by order dated 

12.1.2000, dinponed of the application directing the renpondentn to 

pay ration allowance to the applicantn wef. from 27-4.92 onward 

date from which Shillong wan cat.egorienan 'E.' Station. 

Copy of the naid order dated 1212000 panned by thin Hon'ble 

Tribunal in OA. No.267/99 in annexed herewith and marked an 

Annexure4. V( - 

That the applicantn beg to ntate and nubmit that they are 

nimilarly nituated like the applicantn in the above noted original 

application and their cane for granting ration allowance in fully 

covered by the ordern panned by thin Mon'ble Tribunal in the above 

noted original applicat.ionn The non-executive pernonnel nerving in 

S.SB. in 	It2n2g2r(0.A.No102/99) and alno thone nerving in 

3hiliong(0A.NO.267/99) have nince been granted ration allowance in 

termn of the ordern panned by thin Hon'ble Tribunal an ntated 

above, and the prenent applicantn are nimilarly nituated like the 

applicantn i n thone application and an nuch, relying on the 

ordern, the applicantn are entitled to be granted ration allowance 

from the date of ponting in the ntationn categorined an 'B' or 'C 1  

ntationn an merit.ioned in the nubnequent paragraphn. 

12 - 	The applicant of thin OA_ beg to nubmit before thin 

Hon'ble Tribunal that they were ponted to the placen an noted 

againnt each below which have been categorined an 'B' and 'C' 

ntationn and by virtue of their ponting to thone placen with effect 

from the daten an not.ed aqainnt each they have become eligible for 

drawal of Ration Allowance. The Hon'ble Tribunal may therefore 

kindly allow the applicantn of thin 0A_ to draw Ration Allowance 

anper detailn given below: 
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Si. Name of 2.pplicant Designation Place of Period of 	Category of Autlaority under irich 
No. 	 p1.irig posting for 	of the 	the station was 

t.thich Ptjon Station. 	cat.egorised as 
Allowance is 	 Grollp Em & C' stations. 

1. 	 2. 

Sh. N. cbakravorty 

21.P.K. Eoruah 

Eh. Bidyartanda Daz 

E2i..Axbesrffar Gogoi 

Eth. N. Vemigopal 

Eth.P.K, Hobty 

Mi.G.C.Sarkr 

a.L.Tanksvirar Das 

ciaimect. 

----------- 
3. 4. 5, 6. 

-mi. 	98.89 to 31.12.92 } 
Tezpur 	23.9.97 to 30.11.981 B' 

ionsa 	14.12.98 to 13..4.991 f 

.anagar 16.4.99 to onwards } f 

U.D.C. Managar 8.11.94 to 28.2.96 B' 

Driver anagar 8.11.94 to 5.1.99 
thonza 17.5.99 to 30.6.99 B' 

Peon Maiagar 8.11.94 to 31.8.97 B' 

Assistar. Along 10.12. B9 to 26.2.92 ' 

Tezu 21.297 to 30.6.98 

Stenoqrher Eomdiia 18.3.98 to 29.12,98 

Peon D3.n 16.5.96 to 31.8.97 

Peon Managar 16.6.99 to onwards IEJ 

7. 

SSB r.rt--.e.' 	

C.10 
4/SM/A:-/S6(1)T-V Pt--= 	 9.8.89. 

9/SB/A-2/96'1-2773 c..23.9.97. 

	

Oror ,, ,, 9/SB/A-2/86(1)A'-3423-24 	. 19.12.95 
9/5a3/A-2/86(1)AP-3433 dt.8.11.94. 

)S8/A2/66(1)A2 3443 dt.8.11.94. 

-- do -- 
-- do -- 

-- do -- 

Cab. Sectt. Ltr.No.A-27011/4/86-EA- dt. 18.12.87. 
SSB Dte.Me.o .No. 9/S/A-2/86 (1)AP-3433 	. 8.11. 94 

Cab. Sectt. Ltr.No .A--27011/4/86-EA-J cIt. 18.12.87. 

SSE Erte.Hemo.No. 9/SErB.A-2/86(1'AP-3443 cIt. 8.11.94 

-- do -- 
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9. 	Sh.M.B. 	Sonar Peon Itanagar 8.11.94 to onwards '8' 

1fl.Sh.P.C.Chowdhury Peon Itanagar 8.11.94 to onwards '8' 

11.Sh. 	Raendra Rajak Water Etanagar 8.11.94 to onwards 'B' 
Carrier 

12.3h.J..R.Talukdar UDC Roing 1.8.87 to 30.9.90 SB? 

13.9h.D.K. 	Poddar Pharmacist Tezu 21.7.98 to 31.12.99 SB? 
Itanagar 1..1.2000 to onwards 'B' 

14.Sh.Adesh Kurnar Peon Longd.ing 18.10.96 to onwards SC? 

15..Sh.B.N. 	Borah Personal Irnphal 9.8.89 to 31.10.89 'B' 
Assistant Tezpur 23.9.97 to 31.8.98 5 B' 
(Now P.S.) 

16.Sh.Lal Bdr.Dorjee Peon Nampong 29.9.89 to 15.7.99 'B' 
Itanagar 16.7.99 to onwards 'B' 

17.Sh..R.B.Thapa Peon Hayuliang 5.5.94 to 31.10.96 SB? 

18.Miss Debasree Sarkar Stenographer Itanagar 21.2.2000 to onwards 'B' 

19..3h..Robin Saikia Chowkider Hayuliang 30.11.94 	to 31.7.991 'B' 
Etariagar 3.8.99 to onwards 	} 

20.5h.Ram Bdr.Sonar Peon Along 1.8.87 to 31.10.96 'B' 

21.9h.Thogi Ram Das UDC Itanagar 3.7.96 to 17.8.98 'B' 

-- do -- 

-- do -- 

-- do -- 

Cab.Sectt.Ltr.No.A-27O11f4/85--II dt.18.12.87. 

SSB Dte.Memo..9/SSB/A-2/8(1)Ap-3433 dt.8.11.94 
-- do -- 

Cab.Sectt.Ltr.No.A-27011/4/86-EA-EI dt.18.12.87. 

SSB Dte.Memo.No.9/S5B/A-2/86(1)IV Pt.It dt.9..8.89. 
9/SSB/A-2/86(1)NA-2773 dt.23.9.97. 

ff 	 9/SSB/A-2/86(1)Ae--3433 dt.8.11.94 
-- do -- 

Cab.Sectt.Ltr.No.A-27011/4/86-EA-II dt.18.12.87. 

SSB Dte.Memo.No.9/SSB/A-2/86(1)Ap-3433 dt. 8.11.94 

Cab.Secttiltr.No.A-27011/4/86-EA-II dt.18.12.87. 
SSB Dte.Merno.No.9/SSB/A-2/86(1)Ap-3433 dt.8.11.94 

Cab.Sectt.Ltr.Mo.A-27011/4/86-EA-EI dt.18.12.87. 

SSB Dte.Memo.No.9/SSB/A-2/86(1)Ap-3433 dt.8.11.94. 

G,,,Y,~, aa,,w4 
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toe 

22..9h.Rajesh Nautiyal 

23.5h.Chijerk Narjari 

24.3h.Kiran Mandal 
8.1.1.94. 

25.Sh..Sarat Kr.Borah 

26..Sh.Ranjit Debroy 

27.Sh..Sunil Chander 

28.Sh.Majoj Borah 

Stenographer ttanagar 25.4.95 to 30.11.98 '8' 

Driver 	ayu1iatg 1.6.98 to 15.2.99 	'B' 

Peon Itanagar 28.5.99 to onwards 'B' 

14.4.99 to onwards 'B' 

16.7.95 to onwards 'B' 

7.6.95 to onwards 'B' 

15.5.92 to 30.10.95 'B' 
1.11.95 to onwards 'B' 

27.5.96 to onwards 'B' 

Cob.Sectt.Ltr.No.A-27011/4/86A-II dt18.12.87. 

SSB Dte.Memo.No.9/SSB/A-2/86{1)AP-3433 dt. 

-- do -- 

-- do -- 

-- do -- 

-- do -- 
Cab.Sectt.Ltr.No.A-27011/4/86-EAII dt.18.12.87. 

558 Dte.Merno.No.9/SSB/A-2/86(1)/AP-3433 cit. 

Assistant 	Khonsa 

UDC 	 Khonsa 

Stenographer Khonsa 

LDC 	 Boindila 
Khonsa 

2qhRR. Rhadr 	 Peon 	Khonsa 

a- 

8.11.94. 	 - 

30.Sh.Naráyan. Kalita 	Peon 

31.3h.Ram Prasad Sharma Peon 

32.Sh.Techi.Pohu 	Peon 
8.11.94. 

33.9h.Gangam Lowang 	Choukider 

8.11.94. 

Khonsa 8.11.94 to onwards '8' -- do -- 

Itanagar 8.11.94 to 30.4.96 'B' -- do 	-- 
Lazu 13.5.96 to onwards 'Cl Cab.Sectt.Ltr.No.A-27011/4/86-EA-II dt.18.12.87. 

Khonsa 19.7.99 to onwards 'B' 558 Dte.Memo.No.91SSB/A-2/86(1)AP-3433 dt. 

Longding 1.8.87 to 14.8.89 'Cl Cab.Sectt.Ltr.No.A-27011/4/86-EA-tI dt.18.12.87. 

Khonsa 15.9.89 to onwards 'B' SSB Dte.Memo.Mo.9/SSB/A-2/86(1)AP3433 dt. 
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34.Sh.A.C.Mech Driver 
dt.23. 9.97. 

dt.8.11.94. 

35.3h.R.Pillai Peon 

36.Sh.Phuleswar Gogoi Accountant 
8.11.94. 

37. Sh.Vikash Khajuria Driver 

Tezpur 	23.9.97 to 31.8.89 '8' 

Khonsa 	13.9.99 to onwards 'B' 

Khonsa 	23.9.94 to onwards 'B' 

Tezu 	10..4.2000 to onwards'B' 

Itanagar 22.2.99 to onwards 'B' 

,,-2766 

If 	If 	If 	If 	II 	II 	If 	If 	fI 	3433 

-- do -- 

558 Dte.Memo.NO.9/SSB/A-2/86(1)AP-3433 dt. 

38..3h.N. Thakuri UDC 

39.Sh.P..K.Panda LDC 

40.Smt.Techi Yabar Peon 
8.11.94. 

41.9h.Pradip Roy LDC 
42..Sh.N.Nistiikanta Singh Driver 

43.Sh.M.Viswakarma Lab.Tech 

44.Sh.Bibhu Ranjan Panda Steno. 

rtanagar 9.11.94 to 29.9.97 'B' -- do -- 

Along 10.3.92 to onwards  Cab..Sectt.Ltr.No.A-27011/4/86-EA-II clt.18.12.87. 

Longding 30.9.99 to onwards  558 Dte.Memo.No.9/SSB/A-2/86(1)AP-3433 dt. 

Bomdiia 	5.10.95 to 1.12.97 'B' 
	

Cab..Sectt.Ltr.No.A-2'7011/4/86-EA-II dt.18.12.87. 
Khonsa 	14.10.97 to 21.12.98 'B' 
	

SSB Dte.Memo.No.9/SSB/A-2/86(1)AP-3433 dt.8.11.94. 

ttanagar 8.11.94 to 19.7.95 'B' 
	-- do -- 

GC Tezu 	22.7.95 to onwards 'B' 
	-- do -- 

Tezu 	17.3.98 to onwards 'B' 
	-- do -- 
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13. That the applicants took up the matter with the authorities by filing 

applications but SSB Directorate vide their memorandum number 30/SSB/A-

2/97(17)-559 dated 19.2.99 referring to earlier cases of granting Ration '  

Allowance to non executive personnel of the SSB, it was intimated that 

only the applicants in O.A. No. 245/95 who were non executive personnel 

of the ARC Doomdooma were granted Ration Allowance in terms of the 

order/judgement passed by this tribunal in the above noted case. 

In another memorandum No. 9/SSB/A-2/86(1)-SHG-3045 dtd.2.11.99 the 

respondent no. 3 made the position clear by reiterating that non 

applicants in various original applications disposes of by this Hon'ble 

tribunal directing payment of Ration Allowance are not entitled to the 

grant of Ration Allowance. 	As the present applicants are also not 

applicants, in those applications, the authorities have virtually 

rejected their claim and the applicants are now convinced that no useful 

purpose would be served by waiting any longer and as such they are 

I approaching this Hon'ble tribunal paying for relief. 

The aforesaid memorandum dtd. 19.2.99 and 2.11.99 are annexed herewith 

and marked as annexure-.X and xiii respectively. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIOW:- 

ZLISEP ict 

 

 

For that the action of the respondent authorities in denying 

Ration Allowance to the applicants Is illegal, arbitrary and 

extremely discriminatory and as such this is a fit case where 

this Hon'ble tribunal will exercise jurisdiction and grant 

relief otherwise due to them. 

For that the applicants have been illegally discriminated 

against in not allowing the benefit of Ration Allowance although 

they are 8imilarly situated with those of the MC Doomdoouta, 7.RC 

FMC Numaligarh, SSB Itanagar and SSB Shillong who have since 

been granted the benefit of the Ration Allo'wnace as per order of 

this Hon'ble tribunal and as such the action of the respondent 

authorities is bad in law and liable to be set aside. 

Fpr that the respondent authorities are required to extend the 

bnef it of the Ration Allowance to the applicants in pursuance 

oç the order dtd. 14.6.96 passed in O.A. No. 245/95 (annexure 

Vi), order dtd. 17.7.96 passed in O.A. No. 89/96 (annexure-

V]II), order dtd. 8.9.99 passed in O.A. No. 103/99 (annexure-IX)4 

as they are similarly situated with the applicants of the above 

noted original applications and that not having been done, the 
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action of the respondent authorities is bad in law and liable to 

be set aside. 

For that the respondent authorities, instead of extending the 

benefit of Ration Allowance to the applicants of their own as 

directed by this iion'ble Tribunal, committed a serious 

illegality by driving and harassing the applicants to approach 

this Hon'ble Tribunal causing multiplicity of litigationa and as 

such the action of the authorities in denying Ration Allowance 

to the applicants deserves to be struck down as unsustainable in 

law. 

For that the action of the authorities in not allowing the 

applicants to draw Ration Allowance has amounted to serious 

discrimination offending the equality provisions contained in 

Article- 14 and 16 of the Constitution of India and as such the 

action of the authority is bad in law and liable to be set 

aside. 	-• 

For that, in any view of the matter, the action of the 

authorities in subjecting the applicants to serious and illegal 

discrimination and denying them the Ration Allowance otherwise 

due to- them is bad in law and liable to be set aside. 

vii):;licants

order to avoid further multiplicity of the litigations ,the 

 of this O.A. further prays to this Ron'ble Tribunal 

tht the applicants may be allowed to draw the Ration Allowance 

asand when they are posted to any of the categorised 8tations 

within the jurisdiction of this Hon'ble Tribunal apart from 

their present place of posting. 

: 6. DETAILS OF ThE REMEDIES EX3AUSTD 

The applicants had submitted representations to the competent authority 

through proper channel and those were turned down only on the grounds 

that they were not applicants in earlier cases allowed by this Hon'ble 

I Tribunal in the matter of granting Ration Allowance. 

7 MATRS NOT PREVIOUSLY FILED OR PENDING WITH ANY OThER COURT:- 

The applicants have further declared that they have not previously filed 

I any application, writ petition or suit regarding the matter in respect of 

which this application has been made before any court or any other 

authority or any other bench of the Hon'ble Tribunal, not any such 

application, writ petition or suit is pending before any of them. 
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H 
8 • RELIEF SOUGHT: - 

it is, therefore, prayed that your Lordships would be pleased to admit < 

this application, call for the entire records of the case, ask the 

respondents to show cause as to why the applicants should not be granted 

the benefit of Ration Allowance with effect from the date of their 

joining in the categorised station as mentioned by the applicants vide 

para-12 of this writ petition as has been granted to other who are 

similarly situated like the applicants and after perusing the causes 

shown, if any, and hearing the parties, direct that, in view of attending 

facts and circumstances of the case, the applicants be granted Ration 

idlowance from the date when the stations have been categorised 'B' or 

'C' locations or from the date of their actual posting in the various 

categorised locations including arrears as has been granted to the 

similarly situated non executive personnel of SSB Itanagar and 55W 

ShillOng and br pass any other order/orders as your Lordhips may deem 

fit and proper. 

And for this act of kindness, the applicants, as in duty bound, shall 

ever pray. 

INTERIM ORDER, IF ANY, PRAYED FOR: 
Nil. 

Does not arise. 
The applications will be presented personally by the advocate of the 
applicants. 

PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE A?PLICATION FEE: 
I.P.O. NO-OG 404 	dated f'0'2-1OOissued by the Tezpur Post 
office payable at Guwahati is enclosed. 

12.LIST OF ENCLOSURES:- 
As stated in the index. 
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V E R I Fl C A T I ON 

I, ShriJirmalendu Chakravorty, son of Late Bimalendu Chakravorty, aged 

about 53 years, presently serving, as Assistant in the office of the 

Divisional Organiser, SSB, A.P. Division, Itanagar do, hereby verify that 

the contents in paragraphs 3iô 4o/7.are true to my personal 

knowledge and those in paragraphs 	5 	 are believed to be 

true on legal advise and that I have not suppressed any material fact. 

I, being one of the applicants, have been authorised by other applicants 

to sign this verification on behalf of them. 

Place:- Tezpur 

Date :- 
	 AS 	r-' 

S4gatu_othe—appeafi 

'V A 	 G 
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I. • 	1 9  sri 	trd suik1 

tiLxy lILsuctur 4  

jocQ4rch_coritre, 

/ 
Dod)olI, 

• 2* sri 	p1ic lndi, 
• 	k.dio Histri. 

ARC, flOOi1dOoina. 

-- Ine  'c" 

A CENTPAL A rX1 .I Nj.- ;71?%T vit 	IMM AL,, (I' ll •I TI I:Ht,I 
or1ji1 i.I?11cti 	11 0.245 of 199 0  

to Of ordur I  This tho 14th oy of June .1996. 
Hon 1  blo shri O•LISMIY1nO1I(4) 

Shri I)IC.WTQd,MQX. (J) 

S..  

BY Advoc,1t0 &/thri O.K .Ithttaciuryy 
With •flij5 

10 Union of India 
rèJrorunt(,d by 

cdb.in.,t (ICrOtAry, 
Cubii.et Aftutrij, 

1:uw DuThi, 
29 	rtc•torto 

GQ:wral of !;ecurity Ulock 
V (ijt 

?k3w ixThj. —1100tjG. 

I$roctor, AVi at-ion Research Centra, 
UlOck -V(a(t ),p .K .Jruruifl, 
Zw ilhi. 

Duputy r4rcctor, 

AVLtian P°coirch centro, 

DOCnidOoLfl, 

rp2,pie nt. 
BY AdvoCate chrl S.A1i 'Sr.,  C.O.s.c. 

oflnrlp 

The ip1ic,111t, arc uup1oyiu:1 of th.' AVidtlOfl 
Recorch Contra, Dondo 	(A,RC for short).. kpp1ie.nt 

- 
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2. 	 - 

I. 

p.,  

No.1 is a SC.tnit3ry Ir1siectc.r a *.?ot 'hich 1z3 oqui 
valent to I'eputy pield Officer and4u. below pivj.d 

(fuic 	htja 	4qnt 40. 2 Is a Radio PUstri, The 
JPODt of Mistri fal1 uudrth oateqory of' anior 
Field ABuitant. This io'a16ob.1ow pield officer., 
Thu caupetent authority Of ARC has classified Doun1. 

uiva as a category.  B station with effect from 22,2,94 

2. 	Annoxuxe •.Iv to this O.A..ndmuly No.A.27u11/ 
4/86E 	(A) dated 6.12,1S87 conveyed the sanction 
of the prenidont to the grant of additional conce 
cuionu mentioned in the Annexuro thereto to the varioua 
•categories of the staff of ARC except those on dupu.. 

tution from the Idiar Air Force. According to the 

Anauxuro Ration Allowance at thu rate admisajbje in 

the 1357 in peace areas ia adissibla upto the rank 

Of 17.0. and below In category s arQ1s of ARC. The 

applicant had ruquested the authoritie3 concerned to 
allow thoiu the Ration Allowance but this waa declined 

by thei uthoritiea. Hanco this original ipplic€tion 

uridar uctio 19'of Adin1utrtjvo 'rribunal jct 1  
1as. 

3. 	kr$ bi1csthattacheryya, lezrnod couna1 for the 

applicanta aunittod that the applIc,nta are entitled 

to the Ration Allowance ..ith effct irom 22.2.1994. 

This allowance was deuied to them becuae of wrong 

intur?retatiOn of the order datu 6.12.1981 by which 

iyont of the ulloWanca was sanctioned* iolyin on 

the written ut..iturnint Hr.s.Ali,sr.c.o.',c..aul.xaitted 

that the ahic..ntv have made the claiu on a wrong 

totion that covurnrnnt had equated vurioub non-eec- 

uti,vw posts with diffurunt oxQcutivu cedrcv for all. 

concoseions. The fact however rmaina that the 



uation of onte vide orJerNo.11016/6/86 Doi dated 

28.10.1936 (AnnexureIIX) in for the 1.ur one of •i-Use 

• Rent ?1lWaflce only.. Furthar, the concession of Rat iOfl 

Allowance has been extended to the employoon.of junior ,  

• 	•xuoutivo codro only upto thorank of fiold ottic.r oil 

• the unalogy of the junior xecuttve staff, of R& iw 1ind 

th 	j.licjnts whu do not fall in this category Cannot 

gtthu bonafit of RatiOrl Allowance. MX. Q.K.Bhattacharyya 

nuixuittod that this ground taken by the refpondunts is 

not tonablo•asin the cace of interiligence BUreaU the 

Ration Allowance Was allowed to the non..oxecutivo otaff 

lao and when the allowanco Was stOpj)Gd to he paid 

dPkJliCUtiQflS were cukrnitted before the central Adl1Iti. 

istrativi 'rribtnal aind the pyu13nt Ration A110WUUCU WdS 

reutordo in t1tic. coruoction he has referred to the orders 

in th*e j,j,. of 163. of 1991 and io.199/91 of this flanch. 

4* 	w havu p.rund tla rrjcordn and heird the 

counsel of the partlea in thin 0.A. Lotti'rt1o.A49011/O/ 

• 

	

	86..rx .1 (u) dated 10.5.19U6 shows that the pronidorit is 

pleaood to sanction 8 (eiqht) consnions to the various 

• categories of staff of jRC. on .e of the coacosniona is 

flouse Rent Allowance and it has been stated that HousO 

Rent Allowance ad,.isiblu to the Executive Cadre will 

• be adi-aJ.&nible to the personnel of other cadres also of 

correaondis1g levels, consequently equation of pota %ia 

ordurod by the order NO.A_11016/6/86D0I dated 210.16 

exclusively fur the purpuzu of a ymunt of I.uou 1ont 

1owncuo under this. order the applIcanto was out ititid to 

draw fliusc rent allowaucuo undr lutter N06A.270 11/ 4/-

EJ1.11(A) dated 6912.1987 Additional conczciofln wuro 

contd 

S. 	 • 	 S 	 S 

/ 

I ,.  



1. 

4. 

granted and one of thcz 	.s 
rj 	 Rat.jo AllO..nce to the various catior1e8 of the staff 

Of ARC. The claj of the 
i i5 that inca there 8 no aqui1ts0 of 

pOBt in IQ5ct of 'Ration Allowance this 
ol.Owaflce caflot be granted to tb0 

who are non..exec,Jtjve Btff* 	e are not i.rnpre.. •aaed by such Staid of 	
Ufltilciflthe COce Of grnj HOU8Opt Allowance for the ur ,oee of Qranting Ration AI1OWn00 such •cIut Ion of pIn 'but (ti.jJ by the 	 Oct*

GUthorLOing 
10ttor5. This iooiti.on Is 

clear rcn the f011OWing 

1. No. 	Nature of 	
tt of tbrQotj:. . rk the COflCe810 	the cofle.. - 

8&.ion 
1 	 2 	 3 	

4 

() Ratiofl AIlOWncu 	Ration UIIOWaACO upto the rank 
of P.O. and bolOW dt thu fuilowng g; 
rate: s- 

,• 	LCutjon 	 Pates 

( 1 )Category n 
stations • 	from t litio to 

time in the 
Rorder Security 
Force. in pe ace  
area. 

	

(n) Houu Pont 	 Hout rent Allow_ 	Separate or- All 	
ance facilitjo5 	er wijj be 

	

Ounce. 	

II 
a.tcjble to 	 issued about 
the Executive 	corrospondg 
cadre will be 	 lOvelsN. 
ddii5::jb10 to 

tho peraonnoj 
of other cadres 
alec of. 

cond1ng levul . 
do 

conti., 	
I" 

?' 	•'i'?j-. 
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C 

- The ros l.on ient; cannat bring in what is not- theru or what 

is n o t intended to be there by the letter., HoA. 27011/4/ 

• 	86-E;.-I1 (A) dated 6.12.1967 as indic_ted above. Thi; 

lettur cimplyclrlY btatc3 that the allowance is admi-

to 	 of the L taff of APC by 

ldcny a liiait uptuthC rank of P0 and below. Xli 0.A. 

163/1 	(J.A. 17 9/ 9 uE t 111 E- 13aflc.h on the etrenth of the 

recu*onddt ions of tha cme one man committee referred to 

in this O.A. p0tlon 	loua,icC w 	puid to the non-OXO- 

cutivu tatf of the IntolliciOnCe ,3uruau but the ayrnent 

1jas atoppod in 194. This Triburlal.ifl the order dated 

17,12.1993 (to which one of uu was party) after dimcti-

SE-.iUfl and rolyin'] on the order dated 279 	.93 of the 

central ,ciinistratiVe Tribunal, ciandiqarh. IIanch.CirCuit 

jwiunu in O.A. uoe  331/JK/92 had hoi1 that Ration 

Alluwuricrivat.(,3llblu to 
thu wplic.stiLn in tho,u two 

the ftlato in thona two 	.tivi of the 1 rucu%t 0 

liofur ar they ralatf ,  . to )atio ,UloWflCe and nouu Imunt 

Allowance are almort identical. The conditiOflF in those 

two ().AU it; -
i respect of Ration Allowance ithat.th0 1A3r-

oci.al posted in categOry fl locaticns will be entitlOd to 

gatiun P.1lowance at no nc ua 1lfyiflg area rat._,  for fl 1 * ror 

hou- rent allowance it is stipulated tht Houce Rent 

H 	 plicUlO to all other cadro of the 
Allowance would b3 a 	a  

fl unur the ;Q terms p J1icabl5 to the executive Ca-

dron of corruspundmnu luvclr. In viow of the facts r4oft-

tiond above we held that Ratiofl A1loianCO lb ci&iirtibl 0  

to thu applicuflt i:z thib O.A• Tha rucpUa0at aru 
dirUCtoJ. 

to pay ptkti Al low dac oto tho appliccitr at tha rtO 

epjlicublC to them with effect from the duo 
datC 2292. 9 4" 

• 	Thøerroar amount chall 1,3 ?aid  within 31.10.1596. 

ho applicatiofl i alloCd 	o ordor as to COStL). 

'r  

&d/- tembar(A) 

• 	 Sd/- 1i01"bor (j) 	 - 
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ILI .ThI S 1 11-TIal lE COIJRTUF. I;li)IA 

CRIIII9A4cIvI1. A?kEkLA?E J'JPISLcTIou 

248256 

PTI.TIoJ FOR spFrIAL U:.- vi TO APP,\L ((IvIL) 110. 1706 oi'970 

(potitiori urdnr rt ide 136 of the Contitutjon of India 

for e'c liii IJ3OVQ to Ajppeal frcza thu Judqut and order 

ded 14th Juno, 1996 of the centrdl AdainiGtrativo 

Tribundi, OauhatiW3nch of Oauh.iti in original Applicdtion 

No. 245 of 1995). 

WI TH
1  

ThT111çToR APLLICTIo.i N0.2. 

(AjLiction for stay after notice). 

Union of India & ors. 	 •..ptltionerz. 
UI 

sri s.Lihnu pranod saiJcia and ore. 	 ...Repondoflt 

(FOR FULl.. CAUSE TITLE PLEASE SEE SCHEDULE'A' 

?IITTACHED n]w1m). 

lüth 14PClt L 1 993. 

COR).Hs 

11(1WUL1 ftP. JUSTICE S.C. C,RttL 

I10E113L. HR. JUSTIC E s. SACHIR.ArUAD 

• .11014'BLE ii1. JUSTICE H. SRIIIIVASAN 
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	 • r42 

2. 

or t1leAdut.LtioflurO s Hr. v.• Vaje, sun.ior ?dVocto 

(H/a. Panji 7boino9 and 
Advocates With hfr). 

- 	- 	--- 
•Por the RU$pOfldt NOR. 1 to 87. 

142, 144470 	 p Mr. 	
Hiora, Advoccte  

Yor RuiOfldOflt Nor. 	bO ,nj 143 g Hr* c.s. ariujvaea Rac, 
Advocate. 

For 	 LCAV. 	Ai A ND Th APPLICAT1011 Vop n"jy 	
Lefltjoflod bolliqC.1jtJ 

for brii-ig 	
th.ju Cuut on thu 16th dy 

of March, 
la8 111'14 

hor1nq r0unuej for thø aPPuaring partlon hure.th 
THIS Coup' D02'H 0PD'P that e'tjtjcyi for 

SPO-C*al lAdvj to 
3bOVoentjOflQd 

bn and is horoby dirIjed and 
C0116091eflt1y thiti C(juxtis 

order dated 21st JanuAry, 1997 
made in Interlocutory plicatj 	io. 2 

granting OXprto Gtay be and is hereby Vacated: 
AMD ThIs COuRT IXJTH FURTmR 

ORDER that this 

Order be Punctually oborved ancl curried into executj 
by all Loncurl,3d. 

_- 

WITUESS the on'bje shri Madan tiohan unchhj, 

chi.g Justice of India at the *Suprnma Court, Now 
dated thio, the 

16th day of Jiarch, 193. 

• I 

I..' 

I 	( 

(R.u. LAIUIAU?/L) 

D:,!'fy P'ISTPAR. 
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period 	of 	three 	montha from 	the 	'Into, of 	OL%L 	Of 	tin 

ordur. .., 
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CssIltpL, ?Uia LU 1&UIIATLV, Till tiuu;j.... ut.rvjI?r uthci,.' 
CiU1sin1 Ai.ptieet[u,* no. 103 of 1999. 

('f (It Our t Thin Li.. Uth •l.y of UI..I%t.I.r • 

Thu jfc,n 'blq Hr , 
 

Lirj lI.WtItJJi,el and 69 other. 	. 

All tins elipliceitte are eurvtncj In the 

	

in Iw$Caii.1 Pradoels.. 	 • •Ipp1ioente. 

By /ivctte Sitri 

 
• 	

- ier.u.  

1 • hub,, of 
eol ) rotlallted by thu Ctibii,tarotary, 

-. tJuportj,, Of CIj 	Affoira. 
lJikettq,r ljous s , 

84hjihen flOd,fl. D,ihj. and 4 othero • . • 

I3yAjvocet, Lrj U. 3 .ua.umatary,dLCa3c 	-. 

OflDCfl 

j tiiog 70 epplicenta in thin Original /'PP1LcatjOfl 

&e OluplOycee in the pocj 	Snr-vlco flurnnu (csfl for nhort), 
ltetn.j,r, Aru,ctini 

prnuq.h. They were permitted to puzeu. 
thin 0rijn.1 ?pPiitSt.to Jointly UU 1 .r flUb 	 he 4(5 )(a) of t 't 	 -..----. . 	- - 

3, /dmjjo trot lye Trilnil.., I 	t,.... 	- t 	- -- 	- -- 	 I'LILUO £V U1. 
• 	 .t,t.L(in 	 Mn. •tjrnist.4 to I.Iss 	 the rank 

fluId 01! fiusra. end L low •urviliv in Lite lutUc.u. Qote- 

•'• 	H /'Jukiud be 'U' stud 'C' • lb. •pplioent. •tat.d th.t they .rc 

-el* ". 	i/jn the r't.*k of yield Officer, end b.low. By order dtol 

D.il 
.1c194 c.rt.jn atetion. in Pxulift0hal trdo.h Were dual-

fta;i a. aotoory '(3' httd 'c' station, for tite putpOe of 

Vflajou. coutcesojorin granted to ti,. employ.... Iii thaaid 

order ite*nagnr well uete.r.t..t3 an 'Us gt&tlull und 1 . 

cet.Jorioetio,i was re,,ew.d for . furtitur P.tod of 	year. 

with effect from U.11.1990. They c.lstlm that conoount to 
-. . 	the csIteUorjontbo,, of Itenecier ototbon as a 'U' $tftjtiOfl the 

contd 2' 

I 	

I 



111 1 31 OV 41 0 11  of t.t 	;n 114 ILv. I , i .j iii its 	cj nsr ..scu .tui C' 11 qI 
1,,,: (J4I 	t• (n.j 	tIi 	11'i 	 ft i.t.t. 	.JU4 

11 ( CuLt1I1 	to Ihuin, Loi Sloluct 	 IeacJI%s the j- .spon- 

1ett• denied the allowasice to the nppilctrnto In a moat iIleça1 

and arbitrary manlier. COueoquej*tly they ouiinittod repre.vtn_ 

tatioiiu preying for payment of  tilea].lcwajice to thorn. But 

there wan no renponee from the reapondente. They eubrnitted 

that in tjIe * o aaa ot ernp1oye 	of the lwIation Research Centre. 

Dooundoo 	the Tribunal directed payment of I(atioii JL11owanco 
in thia order dated 14.6.1996 Il%U.A.Ifo.245 of ,  1995, Order 

dated 17 .7.1990 in O.J.110.09 of, 1996 end order dated 21 .4.1999 

in 0./(.110.220 of 1990 • The oxuuut(Vu ond&e of! th. 	U ltnnau.ar 
W(JLCI 41u0 VL niit',d z.ititjn al IOwoi io o . ilioy UUbII*IttOU that they 

aie eilnhjeIly ultuated with Lite e"q.ioyoea of the Aviation 
It.flbui.Luf Culittu mid the oxcoutivu catito of :u. ItaIl.tVar tutU 

have preyed that thu xe8ponderte may be directed to allow 

them ration bllowence With effect from 8.11.1994. 

2. 	The reapozJenta have contented the 6pp1ication and 

nittd wr.ttten etetemotit. !oording to them the ap1Loenta 

ara'o1dJn non-executive cadre In the SSB. A.ninaota3. Division 
\ 	 atulthe ration allowance is not etdmiuelblo to thorn. Thu ration 1 

ái1wei,u Ia Adjnjuejbla only to the exuoutiv etat1 of thit 

znnk of Field Officer and below pontctd in category I'B or 'C' 

station. They also submitted that the odsre of ths Tribunal 

in the canu of Aviation Rocearch Centre cannot be Ixtatided 

to the appiloanta In thia O.r. who were 
not oiicrto in 

thone Onicjinel. J\pplicatjone decided by the Tribunal. Thin Is 

alvo the view taken by the reepondonte In their Office 

Mornorandwn dated 19.2.1999. Jnnexure-lt to thin writteti statement. 

3' 	X have heard 1uer,iocI côuno,l of both turbo • tsr Q.tI.Dno.' 

learned counue 1 for the epplicoittu nutiiittoti thnt accordinj 

I 
	

to the uquat.ion of posto and the ordora of tho Tribunal in 

coitd... 3 
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a t 	3 .  of 	Ihe 	Order .1999 j datud 2j '4 	
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pnuIo,,t of rntlo,1 	
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0  

f , tlIQ 	
viow that tIt 	e111110.,,t. 	in %IIL 1y 	Ulidor 

•Ji 	erly •itUatud 
Wit), tho dppljCü,,t0 in 

thtjeo ceos and the 
Judjne 	in tho ae COVeL,j th,3 

of the OppliCdntu in tile J)r000,,t  Z 	
ditt 	 O.A. th, .rV.poniJ..  

to the 	 to hey retion eppj1 
With 'f.ct from the dateti; 

	
bucem, to Zten,,ger Oil 	the 	otreliUt), of 

order detech 8.11.1994 wid 	auboeciuu,,t 
°tfl 

U
Xts lld I I IV l id ytnulit of 	. 	ow ftoi1 Lii. d.t, 	oe 	 lle,.e. or t)u,jr 	e0t001 	-- 	 - 

" 
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I •1 . 	j 	U4•I:.I(41: 	lIIIj ut 1.  (I.*y Ut • 1 .s..c•,. iDUti 
i, 	II)tI'I,l 	t 	C I 

 

-'~anqlyine s  Adin_jt&at 

Hiri tldnik S jPko t A ad 3 6 othc?' 	' 	 ' 	 ..App1cants I] 	chc •pp1 icants are flon-e.é:ut,e 
:dtt 	r v  itir,  in the Otfice ot the 
II°/1joipj 	(-(JaflliJer,S.S.b., 	- 

hillong, Megnalaya. 

ly AIvcatcj t'It G.i( . bhattach.i:yya 
I'.ILI .iIIcJ IJLb H. IJUV I 

- viu - 

Th Union of India, 	Pruat!ntedy tSie 	 . 
(ebiiit,t 	4cretory,  

of eabinut I1:ze 
Iltjw I)vlli* 

.. Jliu L)jttr Cono ral ot Security, Iijock-V 	
sat) H.K. Puraci, 

New Delts. 

S ..B., 
*ijock-V (last) H I' 	Puram, 

• 	 tSuw Delhi. 
 • 	 '• 	 Ll1ViiIIsn 	Organisar, S i S. 11 . 

tiLl1onq, Meghalaya. 	 . . Itespolluents 
1 . .t!v AdVocaLu Sir b.. Ljo  a um.ta - ,'. Addi. C.r..s.c. 

I 

-- 	

••':. 

	

ORDER 	 :• 

' 	

1r/ 	 T 	• 

j 	;.L.tiGLy1Il 	(ADItIITRATIV MEMBER 

The 37 appllcanj tire permitted to puriue this 

1sI)p11Ctjon jointly under .fulo 4(S.)d) uHdoL Central 

.cJInlniatrIItiv&. Tribunel (P'Ocdut) Thjlt!:i. 1967. 

fill Lim. app1icana 	non-excu i -/c personnel O 

.IIO 	jl( • Ci. I 	iJt Vi CU 	UUtiIi 	..I 	I iI 	ifs't I ) 	•t 	Il 	.fif 

1t 	U.ivsicnaI 	Orgnier, ' SSB, 	Shzlin, 

hiI long w.s Jeclared as a category '8' 

L:orn 27.4.1992 for 	the purpose .oi grant of --varj.u8 

=oncess i on s as •mentiod in the anr.exue of. tLe Cubjtit 
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•.- i o t 	•• 9 	4J.1LlI 	i 	 u, o1. 	.,.. 	
• 	. 	 '' -1 

•.. e(titc 	I V C, Vt 	.iii.t. 	t 3 	t ii , 	tflt 	laLc:;. 	one 	te i..g 	upt 0 	 ._. 

	

is 	)on 	f%llt%.•drkCe 	3 	Oflu 	of 	the 	.iilow.inees 

mi , ioi.0 	r, .,rcxrc I of the r.iud letter No.?..2701]/4/6ó- 

I ciuted 1b.l4.l9u7. This Trlbufl3l had tssuod .rder 

o.ic'd 	I.(j.Js,) in O.A.t1o.24 1 0 01 	199 	'.t..d 1 ordec " dated 

17.1.I',,8 i ti (.it.Uo.b9 of 19 	in respect of eiplcyt•esoL 

1.1 iii )'ari ,kus,.•,tt- eh Centre. 1 	ala., i?cided. on 11.9.1995 

it 	i • I. • Un. 1 Iii o & 	1 9s9 in the C):ie ol 	t he 	ul 	ec 	41 

ii. dlt.%IJJ L . 	In 411 1.11(1St 	ordet LI nit £ Ut, 41 1W.ihiC U Wnfl 

t*l.itiitJ. 	ltelylncj on thesu 'thrs of th v T:ibunal 	tnu 

' I Ira fits sstit.ml t 1. ud ruprilnnnt ; t Ions he tore tho .ut nor It i es 

o the respondents praying for payment of ratlonallowance. 

_.(.' ••_'s.• 	V 
."'j 	respondents, 	however, 	dcr,ied the allcwance 	the 

on the ground that the orden of the Tribunal- 

't.Y4PP1icab1u only to the api1icsnL3 in •thosu O.A.s and 

• 1,1' '1t11t. , Iusot applicsnti who uci. nut patius tu the 

eiriieC O.A. flowevor, It was aAo intitn.ed that thu tuattvL 

wu; under consideration and the decision will be 

co.municated. The applicants did not wait tar the reultof 

uch decision, it any They have submitted this C.A. In 

LI' Its npisllcot  ion 0h6y hinvtt ptnyt•d th.t they ho grritvd tho 

tessefit of tution allowance with eLte from the .Iat.e Iron 

.- hich Shill .j was categorisod has 'B' 3taticn, namely. 

77.4.1992. It. support 01 the claim they have rcljd on the 

csders of the Tribunal as mentioned above. The respondents 

i.•iie contested the applictiofl and 3UbThit.ed written 

,ttatement. 	. . 

I have heard the learned cunsel of both sides. 

'fisis matter is similar with the case of the employees of 

;:;ii, 1tanagar, .namoly, Shi N. venugopal and 69 otts.s v5- 

Jr. Ion of India and others (O.A.t1o. I)i of 1999) Iii iII, tCII 

i ide order dtud LI • 9 • 1919 Liii s fri bunal had .1 ecL ed I tie 

It.•$pLthIl:IILII ......... 

! 	i 

\ I 
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c 	tat br. 	.il lu.. 	;r•, 	:o, 	111. 	p1 

I & 	; 	L lie 	d;i t e 	h 	a I ; o'.i nc v 	t 	. 	a pp 1 i c 	l .1 ' 

to 	1 	. 	In 	the 	case 	of 	the 	c u.1D1r.i 	Ui 	it i,fla LI i 	. ho 

r 	tlL.I& 	itI 1(.ui -  admi 1iI;[f? 	LI (11.1 	.j. 11 	 1JtiCfl 	Crt .1111 

d t. u * 	it' 	1. & ;*cIs.i J 	I• ri•;t, 	t.i. 	0 	. 	1 	.: 	1 	 04, 	i - 

C 	r .•.,i... 	tt 	it.. 	L.Jt 	 st 	;aL' 

IIIIC 	'ti 	''1Ij,jn: tjt •iiiii.d 	t .1 	ti.s 	i:siili;yt'c:.. 	1.,. c. 	ii, 	li.• 	•%:'I 

1,rt:.JL ly 	undet c(.ssidQrut. L',fl, 	tI.e 	rat ion 	al j'.sti.• 	ouctimv 	

- f 
rit,ii ,;uiUju 	to 	I tie 	ntpLoy11e6 	ot 	.;nl long 	wit Ii 	CtLtir_ 	trorn 

27. 	 i.c. 	from 	thu 	ditu 	Sh i1long 	l.:isiLieJ 	.ui 

ce'oy 	'b' 	:tstion 	for 	the 	purpose 	at 	tfte 	-VArOU3 .-. 

con- ona i ons meitjoned in 	the 1ottr dated 18.12.1967. 

4. 	in 	the 	light 	o i 	Lhe..ib3ve 	tre 	respondents 	are. 

(Iii i.tcl 	to 	-y 	the 	april ican 	ratinn 	allowance 	i roni 

27 	4.1992 	onard3 	witliin 	Lour 	months 	trcm 	the 	dj'.t 	01. 

ru:elpt of 	thus order. 

The 	application 	i.i 	dipozsëi 	oL 	:13 - 	Odt 	ii.I 	to 

C'  

I..1/tMJLK (.Ul) 

tiric 	to be truo Cu,y 

srflI 	jf 	 - 

nkrn 

Ejection Oliket (J) 
- rm 	irufl ( ; - i(ii 

i;ivt.l AdmInIslrjti 	' 

,..:. 
ttiU'I 

H 	.. 	 . 

- 1 	 - 
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1, 	.I:c1uAIE . 	ilAL Q SECL?ITY, c]:: 1Q c 	)!L b1n:cicit 	. 

A'4T FILCK, Vo HK PU1/M, 	'. AyJ IN 

vu,  
C. 

V.. 

c 	Feb. 1r i )9 •  

ub)ucL: UtNST u 	IjA 710-A ALLE 1) 1?IE 	 ST1 PcLijtD 
 

AT Ci%'JEGjtY 93s & 	C1 C 
TKlWs,- 

T 

• 	,/. • 	Pie, 	rf or Lu yir 	mu t. djted, 	2.2.9w 	 application of 49 non-executive prsorrie1 on th e 5Ubj'ct ment-Joned above. . 

2. 	In Our c,rljvr prc;)o1 
 to C 	 lrdyxjlaiflcdjirit Socrctrjjt 	th."t on the Li 	of jud. - e:mnt of ilbri'ble Court, 	the Cbjn.t Sccretrjit .  - r.tion allowance to 5111.1 fl 	 have sjnctjond .P 	Sik aja ( • 	 . flOfl-cxecut 	 and other 157i jv 	I 	 t 	AHC, 	Dbo,n_Uoc,n3  yjdu . 	thjr oi-dcr No. t2iC'1J/4/9(EA_1j_j) 

datcd 	16.6.90 The C.bjritt 	ccret,ij, 	in turn, 	hd rcfe•rcd th to IrILccjrated case Pindne 	Unit, 	;ho have cbserved that the nOfl-c<ccutjvo pRrson(1 of ARC(Doom_D0) 

- 
iio are the applicants of 	

2/95 in CAT, CUW611aii, are only drawjnci the ration 
• a1lo:3nce in accordance %iith the 

V 	judcic -nent of CAT and order issued by the Cabinet 	 - S  bccretarjat: vide orckr dat.e, iC.G.9O.: 	Th 	ration allovance is nt adtiljssjbl0 to the noñappjjcnts of the CA. 	i 	such, the analogy Cannot 

4 I/ 
.. ba Considered as 	ónvincing reason 	nd unab ,  to su!:port our prciozl. 	IIievar, again taken 'c have up the matter. with the C,.bjet Secretariat, . whose decjsj0 	is still awaited. 	ThG dcjsj0 	will be COflUfljcatcd to. ycu .s and when r.oCejved 
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In the matter 16f 

	

O.f.Nb. 285/2002 	. . .... 

Sh Nirmalendu Ch'kraborty & Ors - pplicants 

Versus, 

Union of India andothers - Respondents. 

In the matter of  

Writter s 
I tatement.subinitted by,ReSpOndt5l to 12. 

1. That with regard to thStatmt5 made in 

pararaPh No.4(l) of the appliCat10n this. deporent begs 

to übjt that the Cabinet Seretariat vide their order
.  

No. A-27011/4/ -II dtd. i8.1287 have granted variOU 

concessions to the employees posted .t:
c ategprY 'B' & 

Stations. The Head of the Dept. ,has, been autori5ed to 

declare certain stations or 	
sgnment5 if he feels that 

such stations/assignments have . bEcome specificallY 

haardou5 and there is a specific .increae. of threat, to 

the pesbnnel d/0r premiSes, they can detrmin9 
, on meri 

the criteria bt. 
hardshiP to the period for which such 

locations ' may, be: c
ategorised. as belonging to categorY 

'8'&'C' stationSa recor'din9 thel, rEason in riting 

the Head of the Dep .tt.e has declared 
Director, SSB being  

the undermentiOfl 	
places of N.E. region as CategorY 'B'& 

'C' Stations a pr orders noted against each 
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• 

- /1 

• 	Sl.No. Name of 	: Cate-. Ref.. No.& Date 	;Date on which 

Fláce gy : 	 :stn. declared 

i) Imphal 'B' SSB Dte. memo No. 9/8/89 

9/SSB/A186(1)IV Pt.rI 

dtd. 	9/8/89. 

Tezpur 'B' SSB D.te. memo No. 23/9/97 

9/SSB/A-2/96( I )NA- 
2773 dtd. 	23/9/97. 

 •Khonsa 'B' SSB Dte. memo No 8/11/95 
• 9/SSB/A2/86( I)AF- 

3423-24 dtd,19/12/95. 

 Itanagar 'B' SSB Dte. memo No. 8/11/94 

9/SSB/-2/86(1)P. 

3433 dtd. 	8/11/94. 

• 

 . . 	 long '8' Cab.. Sectt. 	ltr. 	No. 1/8/87 

-2711t4./8EII 

dtd. 	18/12/87 

 Tezu 'B' • SSB Dte. 	memo No. 8/11/94 

• 9/SSB/A-2/86(1)-P 

3433 dtd. 	8/11/94. 

• 	
• 	 vii) Bomdila 'B' Cab,Sectt. 	ltr. 	No, 1/8/87. 

A-2701.1/4/86EII 

dtd. 	18/12/87. 

yjjj) :Rojng 	• 'B' Cab.Sett..ltr. 	No.. 1/8/87. 

-27011/4/86 -EATII 
• 	 • • 	

• dtd. 	18/12/87. 

ix) Nampong 'B' Cab,Sectt. 	ltr. 	No.. 1/8/87.. 

-2711/4/86EAII 

dtd. 	18/12/87. 

• 	 x) 	• Háyuliang' 'B' Cab,Sectt, 	itr, 	No. 1/8/87. 

• 

dtd. 	1(3/12/87. 

 Damin 'Cl SSB Dte. memo Np. 8/11/94. 

9/SSB/A'-2/86(1)APT 3433  

dtd.. 8/11/94. 

 Longding . 	 'C Ca.b..Sectt. 	ltr4 . 	No. 1/8/87. 

_2711/4/86-E1I 

dtd. 	1(3/12/87.. 

 Lazu 'C' Cab..Sectt. •ltr. 	No,  

A-27011/4/86 -EA- II.  

dtd. 	18/12/87. 

: 	 •-. 	 •• 	•.. 	 •,•• 	 •. 	 .. 	 . 



The Cabinet Secretariat while sanctioninq 

various concessions to SSB personnel have mentioned that 

• the ration alloance to the executive staff of the rank of 

field officer and béloon posting to cagory 'B' & 'C' 

stations vould be admissible on BSF patterns There is no 

mention that the same concessions would,be applicable to 

the non-executive personnel of SS.B Therefore, the 

• 	applicants are not entitled to claim the concession. 

2. 	 That with regard. to the averments made in 

Paragraph-4(2), 	4(3) and 4(4) of the petition, this 

deponent has no comments to submit as the same are matters 

• 	• 	of records 	 • • • 	• 

3 	• 	That with regard to.thea.vermentS made in 

paragraph No4(5) of the OA.., this deponent submits that 

the equation of posts has been made as listed 	as 

•nnexureII of the O.A. of the Cabinet Sectt, Order No 

9-1101/6/86DD1 dtd. 2B,1086 in various cadres of the 

corresponding level in.the.RC to that of executive 

cadres exclusively for the purpose of payment of H.R.A.as 

admissible to the executive cadre Therefore, it is clear 

that the equation • of posts between. non.-xecUtiVe and 

exedutive cadre is meant for th.e purpose of only. 

3 



That with regard to the statements made by 

the applicants vide paragraph 4(6) of the O.A., this 

deponent begs to submit that the Cabine,t Secretariat order 

dtd 	18/12/87 clearly stipulates that Ration Allowance 

will be admissible to the executive cadre up to the rank 

of Field Officer and below 	the equation of posts is 

meant forthe purpose of 	and not for the purpose of, 

ration 	allowance 	as mentioned by 	the - applicants 

Therefore, the allegatioh raised by the petitioners is 

vehemently denied . 

That with regard to the statements made in 

the paragraph 4(7) of the 	this deponent bgs to 

submit that it is correct that nbn-executive personnel of 

ARC vorking at Doomdooma are getting ration allowance on 

the basis of the Central Administrative Tribunal, Guwahati 

bench judgement dtd 14/6/96. Therefore, it is not 

possible to extend it to SSB personnel , a5 they are not the 

applicants of the OA No,245/95. - 

That with regard tb the statements made in 

	

paragraph 4(8), 4(9) and 4(10) of the 	this deponent 

has no comments as the same are matters of record 

4 



7. 	 That with regard to the sttemnts made in 

Paragraph 4(11) of the O.A. by the applicants, this 

deponent begs to submit before the Hon'ble CAT that on the 

basis of the judgment of CAT, Guwahai bench, the matter 

as taker up by the SSB Dte vith the Cab Sectt to extend 

the benefit to the non executive personnel posted at 

Category 'B' and 'C' stations. However on the basis of 

extant orders, the Cab Sectt. did not agree with the 

proposal. 	 . 	 . 

8. 	 That with regard to the averments made by the 

applicants vide Paragraph No. 4(1.2) of the O.A., this 

deponent begs to submit that the Director, SSB being the 

• . Head of the Deptt. has declared certain stationsof North 

Eastern region as Category.'B' & 'C' station as per 

details given in paragraph-I above for the grant of 

• 	• 	various concession sanctioned by Cab. •Sectt. order dtd. 

18/12/87. 	The Cab. Sectt. order dtd. 18/12/87 clearly 

stipulats that Ration Alloance ill. be admissible to the 

executive cadre up to the rank of Field Officer and belo 

Thus, 	non-xecutive personnel working 	at 	different 

stations of Ar.unachal Pradesh asel.l as.other plates of 

North Eastern region are not entitled to ration allovance. 

• 	 9.. 	 . That with regard to the statements made in 

Paragraph No.4(13) of the O.A., this deponent begs to 

submit that it is corect that the judgement of the 

.5 



Hon 1 ble CAT, Guahati is only pp1icable to the applicants 

and not to others. In the absenceof any rule of the 

• governrnflt it is not possible to extend the benefit of 

ration allovancE to the non-executive personnel. of SSB 

orki.ng  in Category. 'B' and 'C' stations. 

• 	GROUNDS FOR RELIEF W I T H LEGAL PROV I I ON 

10 	
That with regard to the statements made in 

paragraph No5(') of the O.A. this deponent begs to submit 
46 ,  

• 	• that in gbsence of clear orders of the Govt. of India the 

ration alloaflce cannot be made admissible to the non-

executive personnel of SSB posted at Category 'B' and 'C' 

• 	
• 	stations.. 

11. 	
That tith regard to the statements made in 

Paragraph 5(u) of the O.A., this deponent begs to • submit 

• 

	

	that the judgment of. the Hon'ble CAT, • Gutahati is not 

applicable to the other .p.ersornnelP0std at Category 'B 

• • and 'C' stations. The benefit of ration a.11oance could 

not be extended to them in the absence of Govt. order or 

the subject. 

• 	• 	12. 	
That with regard to the statement made v i de  

• 	 • 	para 5(iii) of the 	
repl-y submitted vide Paras 9 & 

• 	 1 

 

above is reiterated he're for, the sake of brevity. 

/ 
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That with regard. to the averments made in 

Para 5(iv) of the O.A. this deponent has no comments. 

That with regard to the averments made in 

the O.A., it is reiterated that in absence of 
para 5(v) of  

Govt orders, it is not possible to grant at'ion allowance 

to the non-eXecuti'e personnel of SSB. working in Category 

'B' and 'C' stations. 

That with regard to the avErments made in 

Paragraph 5(vi) of the O.A., it is submitted that the 

matter has again been taken up with Cab. Sectt. to 

reconidei SSB Dte's 'proposal for extending the benefit of 

ration allowance to the non-executive personnel working in 

Category 'B' and 'C'. stations. However, Cabinet Sectt. 

are unable to support the proposal for extension of ,  

benefits of ration allowanc to non-eecUtiVe staff of SSB 

posted in 'B' & 'C' stations extending suc1. benefits IS 

not covered under any rule of the Government. 

That with regard toth av.erments made in 

Paragraph 5(vii) of the o., this deponent begs to submit 

that Cab. Sectt. order dtd. 18/12/87 clearly stipulates 

that ration allowahce will be admissible to the executive 

cadre up to the hank of Field Officer and . below. 

Therefore, the claim raised by the petitioners are devoid 

	

of 	merit and vehemently denied. 
	. 
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LOT, 

a 

DETAILS OF REMEDIES EXHUSTED 

That with regard.to  the statements made in 

• 	Paragraph No.6 of the 	this deponent has no .comments 

• 	asthe same is matter of record. 

That with regard to the avermënts made in 

Paragraph No.8 of the O.., this deponent reiterates that 

it is not possible to issue orders for drawl of, ration 

allowance in respect of non-executive staff in the absence 

of specific orders after declaring places mentioned in 

Parä-1 as Category 'B' and 'C' stations as per the order 

• 	mentioned ibid. 

• 	
VERIFICATION 

I, 	Mohit Lal C.haudhury, Divisional Organiser, 

Special Service BureaCi, Arunachal Pradesh Division, 

Itanagar do hereby verify that the statements made in 

Paragraph No. .1, 3, 4, 5, 7 to 12, 14 to 16 and 18 of the 

written statement are true to my knowléde, those made in 

paragraphs No. 2i 6, 13 and 17 being matter of record are, 

true to my information derived therefrom, and those made 

in the rest are humble submission to the Hon'ble Tribunal. 

And I sign this verification on this day 	of2 1 1tj 2000. 

Di T !r  

Al?. Divn., SSB 
ITANAGAR 


